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The applicants in this case are working as Junior

Accountants in the office of the second fespondent;

They have filed , this application mainly for revision

" of the seniority and direction to respondenté 1 to 3

to issue orders appOLntlng them in substantlve capacity

at an earlier date than the date$assigned to PBSDONdBNtS



[

o2

4 to 14,

A S

24 . When the case was taken up Fdr hearing it was
submitted by the Senior Central Government Standing
Counsel appearing for respondents 1 to 3 that

similar cases (OA 164/89,0AK 580/88, OAK 576/88) have

already been disposed of by this Tribunal on the

basis of the statement filed on béhalf onrespondentsr
1 to 3. Though nobody appeaféd on behalf of .
respondents 4 to 14, the learhéd counsel appearing
for the applicants did not disputeafhe sﬂétément‘

of the Senior Central Government Standing Counsel.

3. We have perused the statement filed by respondents

1 to 3 on 13th December, 1989 in which it has been
stated tha£ the seniority‘oflthe applicants have been

refixed as prayed for by them, The relevant portion

T

of the statement is extracted belou:=

n 1t was subsequently clarified by the Postal
Directorate that Rule 38 transferees should be
assigned seniority in accordance with Rule 38
of P&T Manual Vol,IV and all other past .cases
should be re-opened and the seniority decided '
as per Directorate letter No.139/1/76=-PA(Admn.I)/
Stray I11/526-538 dated 13.3.1985 and GOI 20/
personnel & Training OM dated 3.7.71986. ;
- Accordingly the seniority of all Junior Accountants
. was refixed and a revised seniority list circulated
under Circular No.140%1/Admn.I/E.I1/52 dated 17.3.1989.
The applicants figure at serial 69, 70, 71, 74, 73,
67 and 68 of the proposed revised seniority list
whereas the respondents figures at serial 58, 62,
75, 76, 66, 77 and 81 to 84, It may, therefore,
be seen that all the applicants have been placed
as seniors to respondents 6, 7 and 9 to 14",

4, It appears that the applicants are satisfied

with the aforesaid statement and we think the casse

can be closed without going into £heAmerit§ in the

light of the aforesaid statement., Therefore tdhie X

this application is dismissed as infructuous, But
this order will ‘not stand in the way &

we make it clear thatLthe respondents 4 to 14 ‘ IR

A}



.3.

taking appropriate legal steps, as ﬁay be found fit
and proper, in case they have got any grievance
against the revision of the seniority as indicated

in the aforesaid statement;

5. In the circumstances the application is

_ _ dismissed as having become infructuous, : \
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